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CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH,
CIRCUIT CAMP : INDCRE -

Contempt Peition No.45 of 2006
(In CA No.138/2006)

Mahendra Singh R. _
Diesel Assistant, Western Railway,

Ratlam applicant.
(By Advocate - Shri S.L. Vishwakarma)
Versus

1. Shri M.K. Jain

Divisional Railway Manager,

Western Railway, Ratlam.
2. Nemichand Shivasia, of

’ i t Personnel Officer
Assistan e ’ CONTEMNORS

DRM Office, Ratlam.

. ORD E R (Oral)

,‘“ ";
By A.K, Gaur, Judicial Member -

By means of this Contempt Petition, the peritioner

has alleged that the order of this Tribunal dated 19.4.2006

,/ has been yilfﬁi@'disoﬁeyed by the respondents. In this regard

it is per%inent to mention here that the Tribunal has passed the
order on %9.4.2006 in OA No.138/06, the operative porticn of

the aforesaid order is being reproduced hereinder 3-

"3, As the counsel fcr the applicant submits that
he will be satisfied if direction is given to the
respondents to dispose of the representation in regard
to the senicrity of the applicant, this OA is disposed
of with & direction to the respondents to consider the
case of the applicant in the light of the order dated
19,10.2005 and pass suitable orders and in case the
Department re-schedules the seniority of the applicant,
needless to mention that the applicant shall be
entitled to the consequential benefits namely promotion
to the higher grade on the basis of his re-scheduled
seniority."”

The learned counsel fgr the petiticner has stated | at the bar
that partlof the order has been complied with and the part of
the order has not been complied with. He has also contended that
the seniority of the applicant has been re-scheduled but he has
not been given the consequential benefits of promotion to fhe
higher grade, Wb find that the respondents were directed to
consider and dispose of the representation of the applicant

which has been compliéd with. In this view of the matter the

the present Contempt Petition is devoid of merit. Accordingly,
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tbe same is dismissed. |However, the respondents are directed

|

to consider and decide_jhe represé@tation of the applicant
Annexure«P-4 to the conjempt petition filed by the applicant

8% preferably within th§ee months from the date of receipt of

a copy of this order.

the present CCP is

(b

2. With the above observation,

dismissed.

(Dr.G.C.Srivastava)
Vice Chairman
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